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“The Central Government may make
rules regulating all matters connected
with or ancillary to the custody of the
payment of monies into and the with-
drawal of monies from the Continguncy
Fund of India.

.+...00 advances shall be made out of
such fund except for the purpose of
meeting unforeseen cxpenditure pending
authorisation of such expenditure by
Parliament under appropriations made
by law.”
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STATEMENT RE MEDICAL CHECK-UP
OF THE PRESIDENT AT HOUSTON
(US.A)

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): Mr. Speaker, Sir, a
panel of medical experts who recently
examined the President, advised that
the President required specialised inw
vestigations to ecvaluate the condition
of his coronary arteries and ff
necessary to undergo treatment immedia-
tely thereafter. The panel considered the
Texas Heart Institute, Houston (USA) as
the most appropriate centre for this pur-
pose. The Government accordingly made
necessary arrangements and the President
left for Houston on 30th September, 1982.
Soon after arrival at Houston on 18t Octo-
ber, 1982, the President was admitted into
Texas Heart Institute and the investigations
are in nrogress. The President is keeping
well and is cheerful.

2. 1 am sure the House will join me in
wishing the President the best of health
and safe return to India.
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): The hon. Mem-
berg have given very good suggestion.
In fact the Government is implemen-
ting the salutary recommendations of
the Cimmittee on subordinate Legisla-
tion, It is not a mandotory provision
There was no statutry require-
ment. In view of the recommenda-
tions of the Committee on
Subordinate Legislation to the effect that
amendment should be brought in the main
Act, thereby making provision for rules
for their publication in the official gazette,
this amendment to the main Act has been
brought.

The corpus of this contingency fund of
India was fixed at Rs. 15 crores in 1950.
Subsequently in 1970 it was raised to Rs.
30 crores. During the Bangla war it had
been raised to Rs. 100 crores. In 1975, an
amendment was brought. As a consequence
of it the fund's Corpus stands at Rs. 50
crores, Out of this Rs. 2 crores have been
provided for the Railways. Afterwards in
the year 1979-80 the corpus of the fund
was again raised to Rs. 150 crores uptil
31st March, 1980 on the dissolution of
the Sixth Lok Sabha. Under the Contingen-
¢y Fund of India Act of 1950, the rules
were framed in 1952. In the month of
August, 1952 the rules were published in
the official gazette. These rules are placed
in the Parliament library also. In the
absence of this specific provision in the Act,
was the publication prevented in the official
gazette? No. The rules were framed.
Immediately after the framing of the rules
in 1952, the rules were published in the
official gazette and also the rules are pla-
ced in the Parliament library. I admit
that there should be wide publicity for all
the enactments agnd also for the rules
made thereunder. Here I do not think
that any opportunity was denied to the
people of his country in view of the
fact thtat hese rules were published in
the year 1952 immediately after fra-
ming of the rules.

T want to mention one more point—that
is immediately after an advance from the
Contingency Fund of India, supplementary
demand is required to be presented and
discussed thoroughly in the Parliament.
Opportunity is being given to Parliament
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to discuss both pros and cons of the rules
made under the Contingency Fund Act.
Under these circumstances, I may submit
only one point, So far as the rules and
their publications are concerned, I may
submit that no injustice has been caused
cither to Parliament or to the people out-
gide Parliament. ]| may submit only one
fact. The scope of the debate is very limi-
ted, that is, whether we have to implement
the recommendations of the Committee on
Subordinate Legislation or not, Even
though time is taken, the Act is being
amended. By virtue of this amendment,
Parliament has been given the power to
review the rules made under the Act and
also to nullify the rules, if they are not
useful to the people of this country.

MR. DEPUTY-SPEAKER: The question
is:

“That the Bill further to amend tho
Contingency Fund of India Act, 1950,
be taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now, we take
up clause-by-clause consideration of the
Bill.

The question is:

“That Clause 2 stand part of the Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1, the enaction Formula and the
Title were added to the Bill,

SHRI JANARDHANA POOJARY: Sir,
I beg to move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER:
tion is:

The ques-

“that the Bill be passed.”

The motion was adopled.





